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"1s - By this ardar we are diapasing of G.Q.Na.&?Z/B? and

G.A.No.39&/8?. In bcth the cases the applicants have challenged ths

- cummon nrder passed by tha Rag&nnal provident Fund Commissiunar,

Maha:ashtra on 11/14—10—1985. Ths applicaqts had arafarrad aaparate
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appeals against this order, But befors the appsals wers decided thay

filsd the present applications under Section 19 of the Administrative

Tribunals Act,

2, By way of interim relief we had stayed further recoveries
from the applicants in pursuance of the seid orders, Ue had also
dirscted the respondents to ses that the appsals wers decided

expeditiously,

3. Now ths respondents have produced copies of the orders
passed by the Appsllate Authority. By the said orders ths impugned
order dtd,11/14th October,1985 is sst aside with a direction that the
applicants may bs procesded with sfresh in asccordance with the
provisions of the Employess® Provident Fund Steff (Classification,

Control and Appsal) Rules,1571, as applicable to them,

4q In view of the above orders passed by thes Appsllate Authority
we find that the present applications do not survive, A fresh emuiry
is directsd to bs held against the applicants and {f the result of the
inquiry go#s against them thay can very well Come to this Tribunal

again after exhausting sll the dspartmsntal remedies available to them,

S5e We find that some recoveriss had besn made befors ws passed
the interim orders, Thess amounts of recoveries shall heve to be
refunded to the applicants, Mr,V.Masurkar, learned advocats for the
respondents in both the cases stated that the respondents may be given
some time for refunding the amounte recoversd from them in pursuance of

the impugesd crder which is set aside by ths Appellate Authority,

6o we, therefors, direct that ths respondents shall refund the
amounts recovered from the applicants in pursuance of the impugned
order dtd,11/14th October,1985 passed by the Regional Provident Fund

Commissionsr, Maharashtra within six wesks from today,
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-. -7. S &itn diuctzca both appmcaums are nisposed or with

no ardsts as ta costs.
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